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Agreement (MIA) at the forthcoming
Singapore meeting of the World Trade
Organisation (WTO) has irked the European
Commission's top brass in Brussels, as reported
in the Hindustan Times dated 5th November,
1996; :

(b) if so, the details thereof;

(c) whether India's Commerce Secretary has
conveyed/cleared the country's stand/position
to the EC officials at Geneva meeting held
recently including keeping the labour standards
out of the purview of the W.T.Q.; and

(d) if so, Government of India’'s reaction
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI BOLLA
BULI RAMAIAH): (a) to (d) The European
Union is supporting the proposal to recommend
to the Ministers at the Singapore Ministerial
Conference the initiation of an educative
process in the W.T.O. on the relationship
between trade and investment. India is opposed
to any such work being started in the WTO at
this stage, India is also opposed to any
consideration of ‘core’ labour standards' in the
WTO. India's position on these matters has
been appropriately conveyed to the European
Union.
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Welfare Scheme for the Handicapped

1053. SHRI K. RAHMAN KHAN: Will the
Minister of WELFARE be pleased to state:

(a) the number of schemes available for the
handicapped;

(b) the number and names of Governmental
and non-Governmental organisations which
deal with the welfare of disabled persons;

(c) the total number of beneficiaries of these
schemes State-wise and year-wise for the last
three years;

(d) the immediate hurdles in setting up the
proposed National Handicapped Finance and
Development Corporation (NHFDC);

(e) the schemes NHFDC proposes to come
out with; and

() the details of the District Rehabilitation
Centres?

THE MINISTER OF WELFARE (SHRI
BALWANT SINGH RAMOOWALIA): (a) to
(c) Required information has been called for
from the concerned Ministries/Departments
and State Governments/Union Territory
Administrations.

(d) For setting v'p the National Handicapped
Finance and Development Corporatien, certain
procedural formalities are to be observed in
accordance with the Companies Act, 1956
which are under process.

(e) The broad objectives of the National
Handicapped Finance & Corporation are to
promote economic and developmental
activities and self-employment for the benefit/
economic rehabilitation of the handicapped
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persons. However. the specific schemes will
be formulated by the Corporation after its
registration.

() The Government had launched the
District Rehabilitation Centre (DRC) Scheme
in 1982-83 for providing a package of
comprehensive rehabilitation services to the
rural disabled. The DRC Scheme is being
implemented in the following States:—

1. Andhra Pradesh — Vijayawada
2. Haryana — Bhiwani

3. Karnataka — Mysore

4. Madhya Pradesh - Bilaspur

5. Maharashtra — Virar

6. Orisa — Bhubaneshwar
7. Rajasthan — Kota

8. Tamil Nadu — Chengalpattu
9. Uttar Pradesh — Sitapur &

Jagdishpur

10. West Bengal — Kharagpur

Four Regional Rehabilitation Training
Centres (RRTCs) at Bombay, Cuttack, Madras
and Lucknow and one Central Administrative
& Coordination Unit (CACU) at New Delhi
were set up for backing up the services of
DRCs.
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